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Translation of Annexure R1(e) 

 

Minutes of the hearing held on 07.07.2020 with respect to the 

Consent to Establish issued to M/s. Koppara Parampil fuels. 

 

A hearing was held at the District Office of the Board on 07.07.2020 at 

10.30 am based on the order in WP (C) No.10129 / 2020 regarding the 

operation of Kopparaparambil fuels, a retail petroleum outlet to be set up at 

Neeretpuram in Talavadi Panchayat, Kuttanad Taluk, Alappuzha Districts by 

Smt. Juby Jacob. The details of the participants are given below: 

 

1. Mrs. Juby Jacob, Koppara Parampil House, Neerettupuram, Talawadi 

 

2. Mrs. Sindhu TC, Advocate  

 

3. Mr. Abraham Kuruvila, Amparayil Anchil, Neerettupuram, 

 

4. Mr. Oommen M. Mathew, Advocate  

 

5. Mrs. Preethi Gopinath, Asst. Engineer, Kerala State Pollution Control 

Board, District Office, Alappuzha. 

 

Following are the comments of the participants in the hearing 

 

Complainants 

 

1. The first complainant’s Adv. Sri. Ommen M. Mathew alleged that the 

State Pollution Control Board had given permission for the 

establishment of the retail petroleum outlet against the guidelines of 

the Central Pollution Control Board which came into force on 

07.01.2020 on the basis of the judgments of the National Green 

Tribunal. He added that the circular of the Central Pollution Control 
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Board dated 07.01.2020 is applicable across the country and therefore 

the consent to establish issued to the unit should be withdrawn. 

 

2. He added that on the application submitted by the unit for consent to 

establish on 04.02.2020, permission was granted on 06.02.2020 

without conducting a site inspection. Seven houses are located near 

the petrol pump. He was concerned that the distance limit as per the 

circular was not being met and that the tanks and dispensers in the 

establishment would be a threat to the neighbours. He added that the 

board had approved the installation of the pump without conducting a 

feasibility study as per the order of the National Green Tribunal and 

expressed concern that if equipment such as a large-capacity 

generator was installed in the unit, it would cause pollution problems 

to the neighbors in future. 

 

3. The first complainant, Mr.  Abraham Kuruvila, informed that there is 

only 35 cm distance from his well to the boundary of the establishment 

and the well water got disturbed during the construction work at the 

establishment. He also expressed concern over possible water and air 

pollution if the company comes into existence. 

 

Opposition Party 

 

1. Smt. Juby Jocob informed that she has started the work on receiving 

the approval of the Board on 06.02.2020 for the installation of the 

petrol pump and the construction work related to the tanks and 

pipelines are being done by BPCL. Mrs. Juby Jacob informed that they 

are doing the work civil works directly. 

 

2. Smt. Juby Jacob informed that they are ready to install all the modern 

pollution control systems defined by the Board including the vapor 

recovery system for oil dispensers. 
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3. Smt. Sindhu T, C., Advocate for Smt. Juby Jacob argued that this 

circular does not apply to the petrol pump of the party which had 

obtained the consent to establish before the enactment of the State 

Pollution Control Board’s Circular dated 24.02.2020, and the Hon’ble 

District Collector and RDO have already issued them permission. 

 

Environmental Engineer 
  
 

According to the Pollution Control Board's Circular 24.02.2020, this distance 

limit is applicable only to applications received after the date, for issuing 

consent to establish for petrol pumps. Environmental Engineer explained 

that the application was received and consent to establish was issued to the 

firm before the above date of the circular and hence the same was issued in 

accordance with the prevailing circular of the Board at that point of time. He 

also added that on installing the pollution control board measures prescribed 

by the Board, inspection shall be conducted and consent to operate shall be 

issued only after ensuring that the establishment will not causes any 

nuisance to the neighbours.  

The hearing came to an end at 11.15 a.m 

 

 

                                                                                                                         Signed 

Environmental Engineer 
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